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Postponement of recovery of loans from farmers in Gujarat due to drought

SHRI BACHANI LEKHRAJ (Gujarat): Madam, this year, in about 12
States of the country, there have been acute drought and scarcity conditions.
The nationalised and cooperative banks have postponed the recovery of loans
and interest in Rajasthan and other States. In Gujarat, in 18 out of 25 districts,
there are acute drought conditions. Thousands of villages have been declared
to be facing scarcity conditions by the Gujarat State Government, and various
relief works have been undertaken, including the setting up of many cattle
camps. The Central Government has also given financial assistance to the
Gujarat State for carrying out the relief work. A special team of the Ministry of
Agriculture had also visited the scarcity areas of Gujarat. Despite that, the
Government has still not issued the orders for the postponement of the
recovery of loans and interest by the said banks. The said banks are taking
legal steps and adopting coercive measures, either directly or through the
courts.

It is, therefore, necessary, in view of the pitiable condition of the
loanee farmers, that the Government of India gives instructions to such banks
for the postponement of the recovery of loans for, at least, one year.

SHRI JAYANTILAL BAROT (Gujarat): Madam, | associate myself
with what the hon. Member has mentioned.
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